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About The Institution

National Law University Odisha, the prestigious institution is situated at theNational Law University Odisha, the prestigious institution is situated at the

confluence of the Mahanadi and the Kathajodi rivers in the Millennium Cityconfluence of the Mahanadi and the Kathajodi rivers in the Millennium City

or the Silver City of Cuttack. This legal temple was established by Act IVor the Silver City of Cuttack. This legal temple was established by Act IV

of 2008 by the Odisha State Legislature. The institution since its inceptionof 2008 by the Odisha State Legislature. The institution since its inception

in 2008 has continuously endeavored towards thriving excellence andin 2008 has continuously endeavored towards thriving excellence and

producing bright minds in the legal and other associated arenas. It hasproducing bright minds in the legal and other associated arenas. It has

painted a blazing picture of cultural diversity as being a pan-India institutepainted a blazing picture of cultural diversity as being a pan-India institute

and equally treating all students to realize their true potential. Academic asand equally treating all students to realize their true potential. Academic as

well as non-academic co-curricular activities have been givenwell as non-academic co-curricular activities have been given

proportionate importance for the overall development of the students.proportionate importance for the overall development of the students.  



LexTech- Centre for Law, Entrepreneurship, and Innovation focuses on theLexTech- Centre for Law, Entrepreneurship, and Innovation focuses on the

emerging areas of FinTech, AI, TMT, Online Gaming and Betting Laws, andemerging areas of FinTech, AI, TMT, Online Gaming and Betting Laws, and

Data Privacy. The centre publishes a monthly newsletter that thoroughlyData Privacy. The centre publishes a monthly newsletter that thoroughly

analyses updates in these subject areas. Additionally, the centre hosts aanalyses updates in these subject areas. Additionally, the centre hosts a

premier talk show called “Tech-Tales: From Code To Courtroom”. It is apremier talk show called “Tech-Tales: From Code To Courtroom”. It is a

platform which hosts legal-tech industry experts who share their knowledgeplatform which hosts legal-tech industry experts who share their knowledge

from real-life experiences, providing the audience with an insight into thefrom real-life experiences, providing the audience with an insight into the

legal world.legal world.  

The Centre aims to promote interdisciplinary research, collaboration, andThe Centre aims to promote interdisciplinary research, collaboration, and

capacity building in the emerging areas of law as mentioned above. It aimscapacity building in the emerging areas of law as mentioned above. It aims

to foster critical thinking and responsible technology adoption to enhanceto foster critical thinking and responsible technology adoption to enhance

access to justice, improve legal processes, and address emergingaccess to justice, improve legal processes, and address emerging

challenges.challenges.  

LexTech is putting in efforts towards bridging law and technology,LexTech is putting in efforts towards bridging law and technology,

disseminating insights through a monthly newsletters, the engaging talkdisseminating insights through a monthly newsletters, the engaging talk

show and much more lined up the coming year! With a commitment toshow and much more lined up the coming year! With a commitment to

interdisciplinary research, collaboration, and responsible tech adoption,interdisciplinary research, collaboration, and responsible tech adoption,

LexTech is a catalyst for a more inclusive and adept legal future, being oneLexTech is a catalyst for a more inclusive and adept legal future, being one

of the few research centres having divulged into the niche areas of law.of the few research centres having divulged into the niche areas of law.

About LexTech



Technology is fueling the Industrial Revolution 4.0, and advancementsTechnology is fueling the Industrial Revolution 4.0, and advancements

in the digital space have certainly increased the associated risks.in the digital space have certainly increased the associated risks.

Crime follows opportunity, and virtually every advance has beenCrime follows opportunity, and virtually every advance has been

accompanied by a corresponding niche to be exploited for criminalaccompanied by a corresponding niche to be exploited for criminal

purposes. In his book, Prof. Ian Walden pointed out the broadpurposes. In his book, Prof. Ian Walden pointed out the broad

acceptance within the literature that cybercrime involves traditionalacceptance within the literature that cybercrime involves traditional

crimes committed in a new environment and new crimes made possiblecrimes committed in a new environment and new crimes made possible

in the new environment. What becomes quintessential for us toin the new environment. What becomes quintessential for us to

understand during our gradual shift towards adopting technologiesunderstand during our gradual shift towards adopting technologies

into our lives is how we are as individuals, as well as a society,into our lives is how we are as individuals, as well as a society,

responding [and understanding] the related harms and risks. Whetherresponding [and understanding] the related harms and risks. Whether

or not we can exercise our rights in the digital medium as we do in theor not we can exercise our rights in the digital medium as we do in the

physical world.physical world.

Course Details

Course DescriptionCourse Description

Course ObjectivesCourse Objectives

This course is designed to provide an introductory overview ofThis course is designed to provide an introductory overview of

essential practice areas within the field of technology laws. The mainessential practice areas within the field of technology laws. The main

objective is to gain a thorough understanding of the intersectionobjective is to gain a thorough understanding of the intersection

between law and technology, particularly in areas such asbetween law and technology, particularly in areas such as

cybercrimes, privacy issues, artificial intelligence, and safeguardingcybercrimes, privacy issues, artificial intelligence, and safeguarding

brand rights. The pedagogical approach will involve the use of casebrand rights. The pedagogical approach will involve the use of case

studies and class discussions to enhance the learning experience.studies and class discussions to enhance the learning experience.



Course OutcomesCourse Outcomes

Employabi l i ty :Employabi l i ty :

Increased chances  of  secur ing jobs  in  var ious  f ie lds  re lated toIncreased chances  of  secur ing jobs  in  var ious  f ie lds  re lated to

techno logy law,  inc lud ing:techno logy law,  inc lud ing:

Cybercr ime invest igat ion  and prosecut ionCybercr ime invest igat ion  and prosecut ion

Data pr ivacy and protect ion  compl ianceData pr ivacy and protect ion  compl iance

Inte l lectua l  property  law for  d ig i ta l  assetsInte l lectua l  property  law for  d ig i ta l  assets

Techno logy po l icy  and regu lat ionTechno logy po l icy  and regu lat ion

Brand protect ion  in  the  on l ine  spaceBrand protect ion  in  the  on l ine  space

Enhanced job compet i t iveness  through spec ia l i zed knowledgeEnhanced job compet i t iveness  through spec ia l i zed knowledge

and sk i l l s  in  a  rap id ly  evo lv ing area.and sk i l l s  in  a  rap id ly  evo lv ing area.

Sk i l l  Deve lopment:Sk i l l  Deve lopment:

Cr i t ica l  th ink ing and ana lys is  sk i l l s  for  lega l  i ssues  in  aCr i t ica l  th ink ing and ana lys is  sk i l l s  for  lega l  i ssues  in  a

techno log ica l  context .techno log ica l  context .

Research and wr i t ing sk i l l s  for  effect ive ly  communicat ing lega lResearch and wr i t ing sk i l l s  for  effect ive ly  communicat ing lega l

arguments  and ana lyses .arguments  and ana lyses .

Demonstrate an understanding of the intricacies ofDemonstrate an understanding of the intricacies of
existing and developing technologies andexisting and developing technologies and
cyberspace.cyberspace.

Design solutions for data protection based onDesign solutions for data protection based on

current needs and challenges.current needs and challenges.

Demonstrate understanding of cybercrimes and theDemonstrate understanding of cybercrimes and the
need to reassess the approach of penal laws inneed to reassess the approach of penal laws in
tackling the same.tackling the same.

Examine the impact of existing laws, rules andExamine the impact of existing laws, rules and

regulations on technology and cyberspace.regulations on technology and cyberspace.

Demonstrate understanding of online brandDemonstrate understanding of online brand

management (and enforcement) from a legalmanagement (and enforcement) from a legal

perspective.perspective.



Problem-so lv ing sk i l l s  for  tack l ing complex lega l  cha l lengesProblem-so lv ing sk i l l s  for  tack l ing complex lega l  cha l lenges

ar is ing from new techno log ies .ar i s ing from new techno log ies .

D ig i ta l  l i teracy and prof ic iency in  nav igat ing the on l ine  lega lD ig i ta l  l i teracy and prof ic iency in  nav igat ing the on l ine  lega l

landscape.landscape.

Negot iat ion  and communicat ion  sk i l l s  for  advocat ing for  c l ientsNegot iat ion  and communicat ion  sk i l l s  for  advocat ing for  c l ients

or  organ izat ions  in  techno logy-re lated lega l  matters .or  organ izat ions  in  techno logy-re lated lega l  matters .

Academic  Or ientat ion:Academic  Or ientat ion:

So l id  foundat ion  for  further  s tud ies  in  techno logy law,So l id  foundat ion  for  further  s tud ies  in  techno logy law,

cybersecur i ty ,  or  re lated f ie lds .cybersecur i ty ,  or  re lated f ie lds .

Abi l i ty  to  contr ibute  to  academic  d iscuss ions  and researchAbi l i ty  to  contr ibute  to  academic  d iscuss ions  and research

pro jects  on  techno logy and law.pro jects  on  techno logy and law.

Development  of  a  nuanced understanding of  the eth ica l  andDevelopment  of  a  nuanced understanding of  the eth ica l  and

soc ia l  imp l icat ions  of  techno logy adopt ion .soc ia l  imp l icat ions  of  techno logy adopt ion .

Entrepreneursh ip:Entrepreneursh ip:

Ident i f icat ion  of  bus iness  opportun i t ies  in  the  growing f ie ld  ofIdent i f icat ion  of  bus iness  opportun i t ies  in  the  growing f ie ld  of

techno logy law.techno logy law.

Abi l i ty  to  deve lop and implement  lega l  s t rateg ies  for  techno logy-Abi l i ty  to  deve lop and implement  lega l  s t rateg ies  for  techno logy-

based startups  and bus inesses .based startups  and bus inesses .

Understanding of  lega l  r i sks  and compl iance requ i rements  in  theUnderstanding of  lega l  r i sks  and compl iance requ i rements  in  the

d ig i ta l  marketp lace .d ig i ta l  marketp lace .

Prob lem So lv ing Att i tude:Prob lem So lv ing Att i tude:

Creat ive  and innovat ive  approaches  to  tack l ing lega l  cha l lengesCreat ive  and innovat ive  approaches  to  tack l ing lega l  cha l lenges

presented by emerg ing techno log ies .presented by emerg ing techno log ies .

Abi l i ty  to  ana lyze complex lega l  scenar ios  and deve lop effect iveAbi l i ty  to  ana lyze complex lega l  scenar ios  and deve lop effect ive

so lut ions .so lut ions .

F lex ib i l i ty  and adaptabi l i ty  in  dea l ing wi th  rap id ly  changingF lex ib i l i ty  and adaptabi l i ty  in  dea l ing wi th  rap id ly  changing

techno log ica l  landscapes .techno log ica l  landscapes .

Advocacy Capac i ty:Advocacy Capac i ty:

Conf idence and competence in  advocat ing for  c l ients  orConf idence and competence in  advocat ing for  c l ients  or

organ izat ions  fac ing techno logy-re lated lega l  i ssues .organ izat ions  fac ing techno logy-re lated lega l  i ssues .

Effect ive  communicat ion  sk i l l s  for  persuas ive argumentat ion  in  aEffect ive  communicat ion  sk i l l s  for  persuas ive argumentat ion  in  a

courtroom or  other  lega l  set t ings .courtroom or  other  lega l  set t ings .

Understanding of  lega l  f rameworks  and processes  for  seek ingUnderstanding of  lega l  f rameworks  and processes  for  seek ing

redress  in  techno logy-re lated cases .redress  in  techno logy-re lated cases .



Having graduated from Symbios is  Law Schoo l ,  No ida in  2020,  s i rHaving graduated from Symbios is  Law Schoo l ,  No ida in  2020,  s i r

secured a  Pre-P lacement  Offer  f rom Scr iboard [Advocates  and Legalsecured a  Pre-P lacement  Offer  f rom Scr iboard [Advocates  and Legal

Consu l tants ] ,  a  premier  lega l  consu l t ing f i rm spec ia l i z ing inConsu l tants ] ,  a  premier  lega l  consu l t ing f i rm spec ia l i z ing in

informat ion,  techno logy,  and law.  Mr .  N ikh i l  was  a lso  one of  theinformat ion,  techno logy,  and law.  Mr .  N ikh i l  was  a lso  one of  the

youngest  rec ip ients  to  be honored wi th  the prest ig ious  Cheven ingyoungest  rec ip ients  to  be honored wi th  the prest ig ious  Cheven ing

Scho larsh ip  and completed h is  LLM at  Queen Mary Un ivers i ty  ofScho larsh ip  and completed h is  LLM at  Queen Mary Un ivers i ty  of

London,  in  areas  of  Techno logy,  Media,  and Te lecommunicat ions  .  HeLondon,  in  areas  of  Techno logy,  Media,  and Te lecommunicat ions  .  He

further  d is t ingu ished h imse l f  by be ing among the se lect  fewfurther  d is t ingu ished h imse l f  by be ing among the se lect  few

awarded the 'Go ld  Award'  for  dedicat ing over  100 hours  toawarded the 'Go ld  Award'  for  dedicat ing over  100 hours  to

vo lunteer ing in  the Un i ted Kingdom,vo lunteer ing in  the Un i ted Kingdom,     p lac ing h im among the 1600plac ing h im among the 1600

scho lars  f rom near ly  140 countr ies  in  the  2021-22 Cheven ing cohort .scho lars  f rom near ly  140 countr ies  in  the  2021-22 Cheven ing cohort .   

Complement ing h is  academic  and humani tar ian  efforts ,  s i r  has  co-Complement ing h is  academic  and humani tar ian  efforts ,  s i r  has  co-

authored two impactfu l  books:  " Internet  Law:  Regulat ingauthored two impactfu l  books:  " Internet  Law:  Regulat ing

Cyberspace and Emerg ing Techno log ies"  (B loomsbury Profess iona lCyberspace and Emerg ing Techno log ies"  (B loomsbury Profess iona l

Ind ia,  2020)  and "Art i f ic ia l  Inte l l igence and Law:  Chal lengesInd ia,  2020)  and "Art i f ic ia l  Inte l l igence and Law:  Chal lenges

Demyst i f ied"  (Law & Just ice  Publ i sh ing Company,  2022) .  N ikh i l  s i r ’ sDemyst i f ied"  (Law & Just ice  Publ i sh ing Company,  2022) .  N ikh i l  s i r ’ s

mul t i faceted journey pos i t ions  h im as  a  d is t ingu ished f igure,mul t i faceted journey pos i t ions  h im as  a  d is t ingu ished f igure,

b lend ing academic  r igour ,  pract ica l  exper ience,  and a  commitment  tob lend ing academic  r igour ,  pract ica l  exper ience,  and a  commitment  to

soc ieta l  impact  in  the  dynamic  f ie ld  of  Law and Techno logy.soc ieta l  impact  in  the  dynamic  f ie ld  of  Law and Techno logy.   

About the Instructor

Prof Nikhil NarenProf Nikhil Naren

Prof  Nikh i l  Naren,  an Ass is tantProf  N ikh i l  Naren,  an Ass is tant

Professor  at  J inda l  G loba l  LawProfessor  at  J inda l  G loba l  Law

Schoo l ,  Son ipat ,  Haryana,  s tandsSchoo l ,  Son ipat ,  Haryana,  s tands

as  a  beacon in  the intersect ion  ofas  a  beacon in  the intersect ion  of

Law and Techno logy.Law and Techno logy.

https://nikhilnaren.in/


Details of the Course

  ScheduleSchedule

SUNSUN

SATSAT

FRIFRI

0909

0808
Session One: 11:00 AM - 1:00 PMSession One: 11:00 AM - 1:00 PM
Session Two: Session Two: 2:00 PM - 4:00 PM2:00 PM - 4:00 PM

Session Three: Session Three: 4:30 PM - 5:30 PM4:30 PM - 5:30 PM

1010

Session Four: 4:30 PM - 6:30 PMSession Four: 4:30 PM - 6:30 PM  
Session Five: 7:00 PM - 9:00 PMSession Five: 7:00 PM - 9:00 PM

Session Six: 1:00 PM - 4:00 PMSession Six: 1:00 PM - 4:00 PM  
Session Seven: 4:30 PM - 6:30 PMSession Seven: 4:30 PM - 6:30 PM

Session Eight: 7:00 PM - 9:00 PM [Evaluation]Session Eight: 7:00 PM - 9:00 PM [Evaluation]

Module DistributionModule Distribution  

Lecture PlanLecture Plan TopicsTopics

   DAY 1:     DAY 1:  
Module One:
Privacy  
Module One:
Privacy  

One HourOne Hour

Module 1.1:
Understanding
Data Protection 

Module 1.1:
Understanding
Data Protection 

No.  of  Train ing Hours:  14 Hours  +  2  Hours  [Evaluat ion]No.  of  Train ing Hours:  14 Hours  +  2  Hours  [Evaluat ion]

Two HoursTwo Hours
Module 1.2:
The Social

Media

Module 1.2:
The Social

Media



Lecture PlanLecture Plan TopicsTopics

Two HoursTwo Hours
Module 1.3: Role  

& Liability of
Intermediaries

Module 1.3: Role  
& Liability of
Intermediaries

   DAY 2:     DAY 2:  
Module Two: Artificial
Intelligence and Law  
Module Two: Artificial
Intelligence and Law  

Two HoursTwo Hours

Module 2.1:
Introduction to  

Artificial
Intelligence

Module 2.1:
Introduction to  

Artificial
Intelligence

Two HoursTwo Hours

Module 2.2:
Artificial

Intelligence and
Intellectual Property

Module 2.2:
Artificial

Intelligence and
Intellectual Property

   DAY 3:     DAY 3:  
Module Three: Online
Brand Management
Module Three: Online
Brand Management

One HourOne Hour

Module 3.1:
Why Online

Brand
Management?

Module 3.1:
Why Online

Brand
Management?

Two HoursTwo Hours
Module 3.2:

Domain Name
Disputes

Module 3.2:
Domain Name

Disputes

Module Four:
Understanding
Cybercrimes

Module Four:
Understanding
Cybercrimes

One HourOne Hour

Module 4.1:
What are

cybercrimes?

Module 4.1:
What are

cybercrimes?

Module 4.2:
Reassessing the

problems around
cybercrimes.

Module 4.2:
Reassessing the

problems around
cybercrimes.

One HourOne Hour



Evaluation PatternEvaluation Pattern

AssessmentAssessment WeightageWeightage Due DateDue Date

100%100%

Examination [Online Written Examination]

Participants shall be required to attend a minimum
of 75% of classes to become eligible for attempting
the Examination.

Students must apply their minds to critically
analyze published works and answer real-
world problems based on the class discussions
involving landmark cases, comprehending the
concepts, solving legal problems by
researching issues of law, and effectively
communicating their solutions in writing.
To pass this course, a student must obtain a
minimum of 50% in the cumulative aspects of
coursework, i.e. online assessments. End of
course exam will carry 100 (hundred) marks
out of which students have to obtain a
minimum of 50 (fifty) marks to fulfil the
requirement of passing the course. The
evaluation will be done by Prof. Nikhil Naren. 

Examination [Online Written Examination]

Participants shall be required to attend a minimum
of 75% of classes to become eligible for attempting
the Examination.

Students must apply their minds to critically
analyze published works and answer real-
world problems based on the class discussions
involving landmark cases, comprehending the
concepts, solving legal problems by
researching issues of law, and effectively
communicating their solutions in writing.
To pass this course, a student must obtain a
minimum of 50% in the cumulative aspects of
coursework, i.e. online assessments. End of
course exam will carry 100 (hundred) marks
out of which students have to obtain a
minimum of 50 (fifty) marks to fulfil the
requirement of passing the course. The
evaluation will be done by Prof. Nikhil Naren. 

TBDTBD



Registration Guidelines

All participants are requested to pay the fee in the following way:

Click on this URL.

Click on Educational Institutes on the SBI Collect Home Page.

In the search bar, type "NATIONAL LAW UNIVERSITY ODISHA"

and select the same from the drop-down menu.

Select Payment Category "Registration for Seminar and Events".

Furnish required details and make payment.

Download the SBI Collect Receipt to be attached in the form.

All participants are requested to pay the fee in the following way:

Click on this URL.

Click on Educational Institutes on the SBI Collect Home Page.

In the search bar, type "NATIONAL LAW UNIVERSITY ODISHA"

and select the same from the drop-down menu.

Select Payment Category "Registration for Seminar and Events".

Furnish required details and make payment.

Download the SBI Collect Receipt to be attached in the form.

GeneralGeneral

To register for the course, participants must fill out the online

application form which can be accessed here.

The course would be open for all law students pursuing a UG/PG

course, and other UG/PG Courses, faculties, and practitioners.

It shall be offered only to the first 75 students who register on a

first come first serve basis, post which it shall be the discretion of

LexTech and Prof. Nikhil Naren to enroll any additional students to

the existing capacity if it deems fit, as per the situation.

Deadline to register for the course: 2 March, 2024. 

The early bird fee for students of National Law University Odisha is

600/- Rupees only and for students outside NLUO is 1200/-

Rupees only.

To register for the course, participants must fill out the online

application form which can be accessed here.

The course would be open for all law students pursuing a UG/PG

course, and other UG/PG Courses, faculties, and practitioners.

It shall be offered only to the first 75 students who register on a

first come first serve basis, post which it shall be the discretion of

LexTech and Prof. Nikhil Naren to enroll any additional students to

the existing capacity if it deems fit, as per the situation.

Deadline to register for the course: 2 March, 2024. 

The early bird fee for students of National Law University Odisha is

600/- Rupees only and for students outside NLUO is 1200/-

Rupees only.

Payment ProcessPayment Process

https://www.onlinesbi.sbi/sbicollect/icollecthome.htm
https://forms.gle/eigFvMJKix39ihrM8


For more updates,
follow!

lextech@nluo.ac.in

lextech.nluo

LexTech - Centre for Law, Entreprenurship and
Innovation

@LexTech-CentreforLawEntreInno

For any queries, please reach out to, Nikhil Javali (+91 70225

44747) and Krishna Lohia (+91 70914 04428)

For any queries, please reach out to, Nikhil Javali (+91 70225

44747) and Krishna Lohia (+91 70914 04428)

https://www.instagram.com/lextech.nluo/
https://www.linkedin.com/company/lextech-centre-for-law-entrepreneurship-and-innovation/about/
https://www.linkedin.com/company/lextech-centre-for-law-entrepreneurship-and-innovation/about/
https://www.youtube.com/@LexTech-CentreforLawEntreInno

